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News Gelhi, this the 317 day of Getober 2005

HON'NLE MR. V.K. MAJOTRA. VICE-CHAIRMAN {A)
HON'BLE MR. MUKESH KUMAR GUPTA, MEMBER {J}

N/Sub -inspector Vanaana Chandok
i By Aavocate: Shri Sacnin Chauhan)
VERSUS

ShriV K. Dugga:
Secretary,

Ministry of Home Affairs,
Nortn 3icck, New Deihi.

2. Shrt Satish Chandra

Joint Commissioner of Police
Nortnern Range. Police Headquarters,
i.7. Estate, M.S.OC. Buiiding,

New Deihi.

3. Shri Aok Kumar

Dy. Commissioner of Police,

Headquarters, Police Headquarters

i.P. Estate, M.S.C. Building,

New Deihi. ...Respondents.
(By Advocate Shri S N. Sharma and Shri Om Prakash)
O R D ER{ORAL;

By Shri V.K. Majotra. Vice-Chairman {A&):-

Learnec counsei heard.

2. Writ Petition against Tribunal's orders was gispcsea of staing tna:

i’:\.. &4 Ml

--g-

3

_earned counsel for respondents has ied repiv affigavit aicn

g
S

21 10.2005. He has aiso filed today in the Court copy of order dated JE$0 2005
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CP is dropped. Notices to the respondents are discharged. However. ¥ e
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applicant is stili aggrieved. ne shail have uperty to rescil to lega! proceedings.

The reply affidavit has teen filed vide diary nc.2tilon 28.10.2008
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ne piaced on recerd by e Registry as we nhave already seen copy o7

respondents reply affidavit which is returned.
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{Wiukesn Kumar Guptaj {(V.K. Majotra;
Member {V} Vice-Chatrman (A}
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